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 अध्यक्ष  महोदय  :  एश्योरेंस  कमेटी  को
 बदट्गिकि  बहुत  की  पैरवी  करे।

 Shri  Nath  Pai  (Rajapur):  I¢  you ‘think  it  is  in  order,  arising  out  of
 the  gtatements  showing  a:tion  taken on  assur:  +8  2  susuld  like  to  point out  that  ke  :¢  was  an  assurance  by the  Home  Minister,  on  your  directive, that  a  further  inquiry  would  be  ins-
 tituted  and  information  supplied  to the  House  at  the  earliest  possible
 Opportunity  35  to  the  allegations  that
 Bhri  Priya  Gupta,  M.P.  was  ill-trea-
 fed,  and  was  taken  from  jai!  to  jail without  proper  escort.  A  partial statement  was  mae  the  other  day, and  then  Government  were  asked  to
 wet  the  latest  information  in  the
 light  of  the  telegrams  that  we  had
 received.  May  we  know’  what  the
 latest  information  is?

 Mr.  Speaker:  It  is  not  the  general
 assurances  that  are  open  to  be  raised
 flow.  The  hon.  Minister  has  made  a
 statement  about  particular  azsurances
 that  were  given,  and  this  assurance
 about  the  treatment  of  Shri  Priya
 Gupta  is  not  one  of  them.  So,  how
 can  7  ask  the  Government  about  that?

 Dock  Workers  (Apvisory  COMMITTEE)
 AMENDMENT  RULES

 The  Minister  of  Laboor  and  Em-
 oloyment  (Shri  के,  Sanjivayya):  I
 beg  to  lay  on  the  Table  a  copy  of
 the  Dock  Werkers  (A2visory  Com-
 mittee)  Amendment  Rules,  1364,  pub-
 lished  in  Notification  No.  s.o.  1491,
 @ated  the  25th  April  1964,  under  sub-
 section  (3)  of  section  8  of  the  Dock
 Workers  (Regulation  of  Empioyment)
 Act,  1948.

 ANNUAL  Report  OF  TRADE  Marks  Rects-
 wry  AND  ANNUAL  ADMINISTRAT‘ON
 Rerorr  or  Import  AND  Export  TRAD®

 CONTROL  ORGANISATION

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):

 :On  behalf  of  Shri  Manubhai  Shgh,  |

 ASVINA  11,  1886  (SAKA)  laid  on  he  518
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 beg  to  lay  on  the  Table  a  copy  af
 each  of  the  following  Reports:—

 (i)  Annual  Report  of  the  Trade
 Marks  Registry  for  the  year
 ending  the  3lst  March  1964
 under  sec.  126  of  she  Trade
 and  Merchandise  Marks  Act,
 1958.  [P.aced  in  Library,  See
 No.  LT-3312/64).

 (ii)  Annual  Administration  Re-
 Port  of  the  Import  «ni  Ex-
 port  of  the  mport  and  Ex-
 nisation  for  the  year  1963-64.
 [Placed  in  Library.  See  No.
 LT-3316/64].

 Bomspay  Stat:  PHarmMAcy  Counc
 (REORGANISATION)  ORDER

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Ha‘hi):  I
 beg  to  lay  on  the  Table  ‘a  copy  of  the
 Bombay  State  Pharmacy  Council
 (Reorganisation)  Order,  1964,  pub
 lished  in  Notification  No.  5.  oO.  2814
 dated  the  17th  August  1963,  ag  cor-
 rected  by  Notification  No.  3.0.  3378
 उन  the  26th  September  1904,  ucder
 sub-section  (5)  of  section  4  of  the
 Inter-State  Corporations  ‘Act,  1557.
 [Paced  in  Labrary,  See  No,  LT-3343/
 64).

 AupDITeED  ACCOUNTS
 HMT;

 ANNUAL  REPORT,
 AND  GOVERNMENT  REVIEW  क

 REPORT  ON  FIRE  IN  THE  HEC

 The  Minister  of  Heavy  Engineering
 in  the  Ministry  of  Industry  and  Sup-
 ply  (Shri  T.  N.  Singh):  I  beg  to  lay
 on  the  Tab‘e  a  copy  of  euch  of  the
 following  papers:—

 (i)  (a)  Annual  Report  of  the
 Hindustan  Machine  Tools.
 Lti.,  Bangalore,  for  the  yuar
 1963-64,  along  with  the  Audi-

 ‘ted  Accounts,  and  the  cofi-
 ments  of  the  Comptroller  and
 Auditor  General  thereon,:
 under  sub-section  (i)  of  sec-:
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 (Shri  क  श्र.  Singh]
 tion  619A  of  the  Companies
 Act,  1956;  and

 (b)  Review  by  the  Government
 on  the  working  of  the

 above  Company.
 [Placed  in  Library.  See  No.  LT-

 3314/64].
 (ii)  Report  of  Shri  B.  Mukerji  in

 respect  of  the  fire  10  the
 Heavy  Machine  —_  Building
 Plant  of  the  Heavy  Engi-
 neering  Corporation  Lt
 Ranchi,  on  the  29th  January
 1964.  [Placed  in  Library,  See
 No.  LT-3315/64].

 Noriricarions  uxper  Essentia,  Com-
 MopiTres  Act

 The  Deputy  Minister  in  the  Min's-
 try  of  Food  and  Agriculture  (Shri  D.
 Rg.  Chavan):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  under  sub-sectio.  (6)  cf
 section  3  of  the  Essential  Cummo-
 dities  Act,  1955:—

 (i)  GSR  1400  dated  the  22nd  Sep-
 tember  1964;

 (ii)  The  Andhra  Pradesh  Ccarse
 Ride  (Maximum  ४)  Se-
 cond  Amendment  Order,
 1964,  published  in  Notifica-
 tion  No.  GSR  1402  daled  the
 24th  September,  1964;  and

 (iti)  The  Andhra  Pradesh  Course
 Nice  (Maximum  Frices)
 Third  Amendment  Order,
 1964,  published  in  Notifica-
 tion  No  GSR  1404  dated  the
 25th  September,  1964.

 {Placed  in  Library.  See
 3817/64).

 No,  LT-

 (AONUAL  Report  oF  REGISTRAR  OF
 NEWSPAPERS

 The  Deputy  Minister  in  the  Minis-
 try  of  Information  and  Broadcasting
 Ghri  ए.  ड.  Pattabhi  Raman):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Annual
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 Report  of  the  Registrar  of  Newspapers
 of  India,  1964  (Uart  IT).  [Placed  ह ज
 Library.  See  No.  LT-8818/64).

 13.15  hrs.

 MINUTES  OF  PARLIAMENTARY
 COMMITTEES

 CoMMITTEE  ON  PRIVATE  Memsmrs  Brie
 AND  RESOLUTIONS

 Shri  Krishnamoorthy  Rao  (Shi-
 moga):  I  beg  to  lay  on  the  Table  the
 Minutes  of  the  sittings  (46th  to  49th)
 of  the  Committee  on  Private  Mem-
 bers’  Bills  and  Resolutions  held  dur-
 ing  the  current  session.

 CoMMITTEE  ON  ABSENCE  OF  MEMBERS
 FROM  THE  SITTINGS  OF  THE  House

 Shri  Khadilkar  (Khed):  I  beg  to
 lay  on  the  Table  the  Minutes  of  the
 Ten‘h  sitting:  of  the  Committee  on
 Absence  of  Members  from  the  Sittings
 of  the  House  held  during  the  current
 session.

 FINANCIAL  COMM‘TTEES
 (1963-64)—A A  REVIEW

 Secretary:  Sir,  I  lay  on  the  Table
 a  copy  of  “Financial  Committees
 (1963-64)—a  Review”.

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretery  of  Rajya  Sabha: —

 “In  accordance  with  the  provi-
 sions  of  rule  127  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sit-
 ting  held  on  the  30th  September,


